
NATIONAL CONSUMER DISPUTES REDRESSAL COMMISSION

GOVERNMENT OF INDIA

Telephone No.24608715 Upbhokta Nyay Bhawan
Fax No.24658505 'F' Block, GPO Complex, INA,

New Delhi -110023.

No.A-2/Lisling/NCDRC/2023 of August, 2023

PRACTICE DIRECTION

The Hon'ble President, National Consumer Disputes Redressal Commission,

in exercise of the powers conferred upon his Lordship, in terms of Regulation 24 of

the Consumer Protection (Consumer Commission Procedure) Regulations, 2020, is

pleased to issue the following practice directions;

i. The Registry shall, henceforth, issue all kind of notices, namely, the Show

Cause Notices, Hearing Notices, etc., to the parties at their email addresses,

WhatsApp numbers, etc..

ii. The Complainants/Appellants/Petitioners or their counsel, as the case may be,

while filing the fresh Consumer Complaints, First Appeals, Revision Petitions,

Second Appeals, CCPA Appeals, Transfer Applications, etc., shall furnish the

email addresses, mobile numbers, WhatsApp numbers, etc., of the Opposite

Party(ies)/Respondent(s) on which the Show Cause Notices/Hearing Notices,

etc., may be served.

iii. The Complainants/Appellants/Petitioners or their counsel and the Opposite

Party(ies)/Respondent(s), as the case may be, in pending/old cases shall

submit their email addresses, mobile numbers, WhatsApp numbers, etc., for

enabling the Registry to serve notices, etc., upon them.

iv. All the documents being filed by the party(ies)/counsel shall invariably bear the

email addresses, mobile numbers, WhatsApp numbers, etc., of the

party(ies)/counsel.

V. These directions are in addition to the already existing modes of service

prescribed.

This issues with the approval of the Hon'ble President, NCDRC.

e- (UtP--
(S.Hanumantha Rao)

Joint Registrar



Copy to:

PPS to Hon'ble President : for kind information of the Hon'ble President1.

2. PS to Hon'ble MrJustice Ram Surat Ram (Maurya), Member
3. PS to Hon'ble Mr.Subhash Chandra, Member

4. PS to Hon'ble MrJustice Karuna Nand Bajpayee, Member
5. PS to Hon'ble Mr.Binoy Kumar, Member
6. PS to Hon'ble Mr. Justice Sudip Ahiuwalia, Member
7. PS to Hon'ble Dr.lnder Jit Singh, Member
8. PS to Hon'ble AVM J.Rajendra, AVSM, VSM (Retd.), Member
9. PS to Hon'ble Mr.Bharatkumar Pandya, Member
10. PS to Hon'ble Dr.Sadhna Shanker, Member

11. PA to Deputy Registrar,
12. AR (00), AR{FA), AR(Admin.), OSD(RP): for compliance
13. SO (Listing)
14. Court Masters

15. Notice Board

16. SO (IT) - with a request to upload this Practice Direction on
NCDRC.

with a

request to
bring these
Practice

Directions to

the kind

notice of the

Hon'ble

Members

the website of

(S.Hanumantha Rao)
Joint Registrar



NATIONAL CONSUMER DISPUTES REDRESSAL COMMISSION
GOVERNMENT OF INDIA

Telephone No.24608711 Upbhokta Nyay Bhawan
Fax No 24658505 'F' Block, GPO Complex, INA,

New Delhi-110023.

NO.A-119/MC/NCDRC/2020 25^^ of January, 2023

PRACTICE DIRECTION

The Hon'ble President, National Consumer Disputes Redressal Commission, while

reviewing the status of the cases referred to mediation so far, has found that fixing of higher

amounts towards mediator's fee is discouraging the parties to have their cases decided

through mediation.

In order to give an inducement to the parties to have their cases referred to and

settled through mediation, an amount of Rs.20,000/- is, therefore, fixed in all the cases to be

referred to mediation which shall be deposited in equal shares by both sets of the parties to

a case referred to mediation.

Accordingly, the parties interested in having their cases referred/settled through

mediation are requested to file applications for referral of their cases to mediation alongwith

a demand draft of Rs. 10,000/- in the name of the Registrar, National Consumer Disputes

Redressal Commission towards their share of the mediator's fee so that their cases may be

sent to mediation at the earliest.

All the other provisions made in the Consumer Protection Act, 2019 and Rules &

Regulations made thereunder, in respect of mediation proceedings shall remain applicable

to the cases referred to mediation.

These Practice Directions shall come into force w.e.f.25^^ January, 2023.

This issues with the approval of the Hon'ble President, National Commission.

By Order

S'OQuStvt
(S.Hanumantha Rao)

Joint Registrar

Circulation:

(i) Sr.PPS to Hon'ble President
(ii) All PSs to Hon'ble Members
(iii) DR/ARs/SOs/CMs(NS)/OSDs
(iv) Dealing Assistants (Filing)
(v) SO (IT): for uploading the Practice Direction on Website of NCDRC
(vi) Notice Board



NATIONAL CONSUMER DISPUTES REDRESSAL COMMISSION

GOVERNMENT OF INDIA

Telephone No.24608711
Fax No.24658505

Upbhokta Nyay Bhawan
F’ Block, GPO Complex, INA,

New Delhi-110023.

29’^ November, 2022No.NCDRC/2019/F1-Listing

PRACTICE DIRECTION

The Hon’ble President, National Consumer Disputes Redressal Commission

considering the use of A-4 size paper as allowed by the Hon’ble Supreme Court of India and

different Hon’ble High Courts in pleadings, petitions, affidavits, other documents, etc., is

pleased, to issue the following Practice Directions:

(i) A-4 size paper be used across all the jurisdictions of the National Commission i.e. in

Consumer Complaints, First Appeals, Revision Petitions, Second Appeals, CCPA

Appeals, Execution Applications, Appeal Executions, Transfer Applications including

the Affidavits, lAs, MAs, other documents, etc.;

(ii) The A-4 size paper, as above, shall be used with font type - Times New Roman, font

size 14, in 1.5 line spacing (for quotations and indents - font size 12 in single fine

spacing) with margin of 4 cm on left & right and  2 cm on top & bottom; and

(iii) The printing/typing shall be done on one side of the paper till further directions.

These Practice Directions shall come into force w.e.f.1®’ December, 2022.(iv)

By Order

(S.Hanumantha Rao)
Joint Registrar

Circulation:

(i) Sr.PPS to Hon’ble President

(ii) All PSs to Hon’ble Members

(iii) DR/ARs/SOs/CMs(NS)/OSDs

(iv) Dealing Assistants (Filing)

(v) SO (IT): for uploading the Practice Direction on Website of NCDRC

(vi) Notice Board
































